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( by Hon'ble Mr Meahatajdin, Member-J )

The instant review application has been preferred
by the respondents under Ryle 17(III1) of the Central Adminis-
trative Tribunal (Procedure) Rules 1987 and under Section 22(f)
of the Administrative Tribunesl Act 1986 seeking review of the

judgment dated 26-1C-93 by which 0,A.N0.12868/1992 was allowed,

As provided by Rule 17(II1I) of Central Administra-
tive Tribunal (Procedure) Ryles 1987 the Tribunal possesses the
same powers of review as are vested in a civil court while

trying a ciyil suit, As per the provisions of Order M XLVII,

Rule 1 of the Code of Civil procedure, a decisiorn/judgment/
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